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FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

HE ATTENTION OF THE CREDITOF
N ENGIN RING PRIVATE LI

1. | Name of corporate debtor Netizen Eng!negrjng_Eﬂygﬁtg.U_mli_édv_w_______ .

RELEVANT PARTICULARS

2. | Date of incorporation of corporate | 7th July 2000
debtor o

S. AM under which corporate - Registrar of Companies, Mumbai
debtor is incorporated / registered

4. | Corporate Identity No. / Limited U51100MH2000PTC127631
Liability Identification No. of

corporate debtor
S- | Address of the registered office | Manek Mahal, Flat No 19 & 20, 6th Floor, 90,
| and principal office (if any) of Veer Nariman Road, Churchgate, Mumbai,
corporate debtor Maharashtra 400020

6. | Insolvency commencement date | 18th January, 2022 (communication received by IRP on
in respect of corporate debtor 21st January 2022)

7. | Estimated date of closure of 17th July, 2022
insolvency resolution process

8. | Name and registration number of | JAGDISH RATANLAL AHUJA
the insolvency professional acting | IP Registration no:
as interim resolution professional | IBBI/IPA-002/IP-N00401/2017-2018/11175

8. | Address and e-mail of the interim | JR Ahuja & Co, Company Secretaries, UG-329,
resolution professional, as Dreams Mall, LBS Road, Bhandup West,
registered with the Board Mumbai 400078

Email: pcsjrahuja@gmail.com

10.| Address and e-mail to be used for | JR Ahuja & Co, Company Secretaries, 2C-1405,
correspondence with the interim Dreams Complex, LBS Road, Bhandup West,
resolution professional Mumbai 400078. Email: cirpnetizen22@gmail.com

11.| Last date for submission of claims | 4th February, 2022

12.| Classes of creditors, if any, under | Not Applicable as per limited information available
clause (b) of sub-section (6A) of with IRP

section 21, ascertained by the
interim resolution professional

13.

Names of Insolvency Professionals | Not Applicable as per limited information available
identified to act as Authorised with IRP

Representative of creditors in a
class (Three names for each class)

a) Rele F S o bt olA@) The rel f s can be downloaded from the. ;
’ 1&)%)6&@* i &%ﬁ‘ 8 BOLLE i}?ég:nk: :/ﬁggjgov.ln;iz&sélﬂbwhféa‘ds‘ SRS L
.. hrgpresentatives are availablo at:..: i.||(b) Not Applicable e

Notice s hefeby given that ‘the National CO’thbhy Law Tribunal//Mumbai Benich has
ordered the commencement of a corporate insolvency resolution process of M/s. Netizen
Engineering Private Limited on 18th January, 2022 (Communication received by IRP on.
21st January, 2022)
The creditors of M/s. Netizen Engineering Private Limited are hereby called upon to submit
their claims with proof on or before 4th February, 2022 (falling fourteen days from the
receipt of communication of appointment of the interim resolution professional) to the
interim resolution professional at the address mentioned against entry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with proof in person, by post or by electronic means.
Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed
against entry No.13 to act as authorised representative of the class in Form CA. - Not
Applicable

Ssgmission offalse or misleading proofs of claim shall attract penalties.
Sd/-

Jagdish Ratanlal Ahuja

Interim Resolution Professional

Date :22ndJanuary, 2022

Place :Mumbai
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